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Appointment and Delegation 
HrMACHAL PRAnESH HIGH COURT 

Sit~~lo-2, 11ze 7th Jntlf~ary,  1 97 7 

No. HHCIAdmn. 6-(15)/74.-In esercisc of the polvcrs vcstcd in them 
by sub-scction ( 1 )  or section I0 nf [he Himachal Pradcsh I'rcvcntion of Ticket- 
lcss Trnvcl  i t 1  Road Tra~sport  Service Act, 1976, the Ho~l'blc thc Chicf Justicc 
and Judgcs arc pleascd m cmpowcr all the C h i d  J~~rl ic inI  Mngistratcs in 
Himachal l'rade~l~ and tlie Traific Magistrates, Sitnla nnrl Mnndi who arc 
cmporvcrcd to try oflctlces undcr sccrior: 260, Codc aT Crirninal Proccdurc, 
1973 (Act No. 2 of 1974) to try offcncts undcr t11c abnvc Act within tllc local 
limit? o f t  heir rcspcctivc jurisdiction with immediate t f fecr in n surntnaq way. 

(R.H.P. dated 15-1-1917, P. 76) 

THE HIMACHAL F W E S H  PROIIIBITION OF COW 
SLAUGHTER ACT, 1979 

Sectiolls : 
1. Short ritlc, cxtcnt and commencement. 
2. Definition. 
3. Prohibition of slnughter. 
4. Exceplions. 
5. Prohibition oC sale nT hecr. 
6. Establishmcnt of institutions. 
7. Levy or fccs. 
8. Pcnalty. 
9. Offcnccs to be cognizable and non-bailable. 

10. Powcr to make rules. 
1 1. Repcal and savings. 

THE PRADESH PRBHI[BITION OF COW- 
SLAUGRTER ACT, 1979 

(Am No. 11 OF 1979)' 
(Received the assent of the Governor, Himachal Pradcsll on 8-6-1979 and was 
published in R.H.P. Extra. , dt. 16-6-1 979, p. 1927-1929). 

An Act to Prohibit tlie slaughter of cow n11d its pruge)!~ in Hinlachl Prodcslz. 

BE it cnacted by the Legislative Assembly or I-Iitnacl~al Pradcsh in the 
Thirtieth Year of ihe Republic of India ns follows:- 

I. Short title, extent and commencement. ( I )  This Act may be 
called the Himachal Pradesh Prohibition of Cow Slaughtcr Act, 1979. - - 

1. For slatcmcnt of Objects and Reasons, scc R.H.P. Exlrc, datcd 24-3-1979, P. 1015. 
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(2) It cxtcnds to tllc iv11olu of the Statc ut'I-limachal Prnt[csl~ 

2. Definition.-111 rhis Act, urlksc thzrc is anyihing r.rpi~gnaut to i t ~ c  

5uLjcct or contcsl,- 

( n )  "hfci'" rncanq flcsh ai c<,w irl any brnl hut dock rint irlcludc flcsli 
of'co~v containcil ill scnlcrl contninrrs and inlportcd into Hinachnl 
Pradcsll ; 

( b )  "bcef products" includc c~tractir>tl from hccf; 
(c) " ~ o ' v ' '  includcs a buu, bdl ck, ox, l~cifcr or calk 
I d )  "prescribed" nlcclns presriibed by ruIm ~nadc  undcr this Act ; 
(e) "slaughter" mmris killing tjy any method whatso-acvcr and includes 

maiming and innir~ ing  of physical injury which in thc ordinary 
coursu will cause death; 

( 1 )  "rmvcmrncn t" means I hc Crlucrnm~~n t d Ilirnachal Pwdcsh; and 
(g) "uneconomic COU-" includes stray, unpru~ected, infirm, rlicablcd, 

discascd or barren cow. 

3. Prohibition o f  slaughter.-Not~vi thstanding anything contained in 
any orher law for 1111. time bcing in h r r c  nr any usage or custo~~t  to the contrary, 
an pcrson shall slaugllter or cause to bc slaughtered or offer or cause to bc 
oflerod for slaughter any row in any p!acc in lli~rradlal Pradcsh: 

Ptnvidcd that kilIing r l f  a cot\- by accidcnt or in self-dclcncc will not bbc 
considcrcd as slauglitcr under the Act. 

4. Exceptions.-(I) Norhu~g i n  sectinn 3 shall npply to the slnugbtcr 
of a cow- 

( a )  whose sufiering is such as to rcnder i ts destruction desirable accordiilg 
, to the certificate of the Veterinary Oficcr of the a r a  or such othcr 

oficcr of t l ~ c  hrlirnal Husbandry Ucpartmcnt as may be prcscribcd; 
or 

( A ) ,  which:-.is suffering 'from any co~~tagious or idcccious discasc notified 
as such hy the Govcrnmcnt; or 

(G) which is subject to cxpcrimentatian in the intcrmt nf medical and 
public health, rescarch by a cer~ified tncdical practitioner of the 
Animal Husbandry D~rpartment. 

(2) Wherc it is intcnrird 'to klaughter a cow for the r a o n s  speiihed in 
clausc (a) nr slausc (6) o r  suh-section ( I )  it shall be incumbent for a person 
doing so to obtain a prior permission in. wl-iiir~g of the Veterinary Officer of 
the area or such other officcr o i  the Animal Hrisbandry Department as rrlay 
be prrstscribed. 
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5. Prohibition of sale of beef.-Except as hcrcin cscepted and not- 
withslanding anything contained in any ather 1 ~v Tor thc timc being in rorcc 
11o prson shall scll or clff'cr for sale nr c a ~ ~ s c  to be sold I~ccf or hccf products in 
any form evccpt for sucI1 tnedicinal pu~+poscs as may hc prescribed. 

6. Establishment of institutions.-TIlsr shall Ilc established by the 
Govcrnmet~~, or by ally I(1w1 authority when so direc~rd IJV tltc Govcrnmcnt, 
institutions fbr thc rcccption, mnintenancc and care nf uneconomical cows. 

7. Levy of fees.-Thc Statc Governmcr~t or the Inca1 autl~nrity, if so 
authorised, may l c q  such fees as may be prcscribcd for care artd ~llaintcnancc 
of uneconomic COWS in the institution. 

8. Penalty.-( 1 ) WIloevcr contravena or attcmpts to contravene or abcts 
the contravention of dic provisions of seclion 3 or 5 sllall Ilc guilty of an 
offcncc put~ishable with rigorous itnprisonnient for a tcrm rvhich may extcnd. 
to fivc years, or wit11 fitlc which Inay cxtcrld to five tliousand rupccs, or with . 
both. 

(2) Wl~ocvcr fails to lodgc the information in thc rnanncr and withi11 
thc time statcd in sub-section (2) of scction 4 shall be guilty of an uKcncc 
punishable with simple irnprisnnmnet~~ fill. a tcrni which tnay extend lo OIIC 

year, or with finc .~vhich may cstcnd to trrro i~undrcd rupees, or with bot11. 

(3) 111 any trial for an offence under sub-scction ( I )  or sub-scction (2) 
the burden or proving t h a ~  thc s l a ~ ~ g l ~ t c r e d  cow bulongcd to thc class spccificd 
in clauscs ( n )  or (6) of sub-seciinr~ (1) of section 4 shall bc on thc accused. 

9. Offences to be cognizable and non-bailable.-Noiwiths~anding 
allything contained in t1lc Cudc af Crirrlinal Procedure, I973 (2 of 1974) 
an orcncc pr~nisltablc: under suL-scclion ( 1 )  of  scctioil 8 sllall bc cognizable and 
non-bailable. 

10. Power to make rules.--(I) Thc Statc Govcrnmcnt may makc 
ruIcs for thc purpasc of carrying itilo effcct the pr~visions of this Act. 

(2) Without prejudirc to d ~ e  generality of tlw fnregoing porvcrs, such 
rulcs may provide Ibr- 

(a) thc conditions and the circun~sranccs undcr which cows nlay 1 ) ~  
sla~~ghtered undcr sub-seccirrn ( I  ) of scction 4; 

( b )  the Ilianncr in whicli discwcs sllall bc ncltificd undsr clilusc: (1)) or 
sub-section (1) ofsection 4; 

( c )  tht matlner in which pcrmission shall bc olltaincd under sub-scction 
(2) of section 4; 
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( d )  the f o ~ . o ~ s  and co~iicnrr of t ltc ccrtificatc n~cnlio~led in hut-clausc (a) 
of sub-scclion ( I )  ol'scction 4 and Lhc authorities competunt to 

grant it; 
(e) the manner in w11ich and conditions under which becf or becf 

prod! ;cts arc to bc sold under section 5 ;  
u) the mat 1 crs d a t i n g  to thc cs tallishn tent, maintenance, manage- 

ment, supcrvkion and con~col of ins~itutions referred to in scclion 6; 
(g) the duties of ally oflicer or authority having jurisdictiotl under this 

Act, thc proccdtlrc to be follorved by such oniccr or authority; and 
( I t )  the nlaltcrs which arc to be and tnay h prexribed. 

( 5 )  Every rule made under this Act shaIl be laid as soon as may be afier 
it is rnadc, llcfocc the Legislative Assembly 1:hilc it is in smion for a total period 
of not less than ru r tccn  days, wliicl~ may be curllprised in onc session or in 
t ~ o  or more succcssivc sessions, and if, bcrorc the evpiry of the session in which 
it is so Iaid or thc session i~nrnediatel~ bilo\vin:,~, thc hs~crntdy makm any 
modification in thc rule ar deciles that thc ruIc should not be made, the rule 
shaI1 thereafter have eKcct only in such modified form or bt: oi no cffcct, as thc 
CRSC may bc, su, howcvcr, that sttclt ruudificcatiot~ or atlnulttlent sha[l be ~vitholit 
prejudice to ~ I i c  validity of a11):thing pir-viousIy done undcr that rulc. 

11. Repeal and savings: - ( I )  Tllc Punjab P r t l I ~ i b i ~ i r ~ ~ ~  01 COIV Slauglltcr 
Act, 1955 (15 of 1956) in its application to [he tcrrilolics addcd to Himashnl 
Pradcsh undcr scction 5 of tlle Punjab Rc-organisation Act, 1366 (31 nr 1966) 
is hcrby repealed. 

(2 )  Notwidtstmrling such tepcd anyll~ing don , art ion taken, rulcs mxde 
or notification kued in cxcrcisc of thc potvcw conrerrcd Ily or undcr the 
provisions of this .9c1, shall be dcumcd to have bccn done, lakcn, rnadc or 
issucd in excrciac ui'thc poivcrs conrcrrcd by nr under this ilct, as if this Act was 

in forct: on the day on which such thins waq done, ac~inn laken, rulcs made or 
notification issncd. 

NOTI1;IClATIT)NS 
UNUEK 

THE HIMACHAL PRADESH PUBLIC MONEYS {RECOVERY 
OF DUES) ACT, 1973 

Officers authoristd to issue certificates for recovery of dues a s  arrears 
of Ian6 rwennc 

GOVERNMENT OF I-IIlUACHAL PRADESR 
EDUCATION DEPARTMENT 

NOl'IFICATION 
S;>>I~U-~,  I ~ E  2 1x6 J V O U C I ~ ~ ~ E ~ ,  1 9 7 7 

NO. 2-8172-Edn.-B.-In exercise of the powers vcsted in him under clause 
3 (3 of the Himachd Pradesh Puhlir: Mrbneys (Rccovcry of Durn) Act, 1973 




